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[Shri G. C. Bhattacharya]
also very much active in the Amethi
camp which was held before
election took place there for which Mr,

Sanjay Gandhi had stood. And now it

is all political. It is all a whitewash
that they condemn it. Who can forget
that they were intimately connected
with Mr. Sanjay Gandhi, son of Mrs.
Indira Gandhi. They cannot state like
this, I am only demanding that the
Government should immediately con-
duct an enguiry into the matter and

come to the House with a statement

fixing responsibility on these per-
sons so that democracy in this couniry
can be saved and this country can be
saved from the facist dictatorship
again.
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SHRI DEVENDRA NATH DWI-
VEDI (Uttar Pradesh): I am on @&
point of order with the permission oI
the Chair. .
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SHRI KALYAN ROY (West Bengal):
He carnot be allowed.

SHRI KALP NATH RAI:
not present.

He was
Yoy called his name.

SHRI DEVENDRA NATH DWI-
VEDI: He was not present when you
called his name., He was not present.
He should not be allowed.

|| AAIAT TFF WG : o75E }IB
FISTRT Ffsir | Fadl =qy v

ge9 A FIA | (Interruptions)
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FIAAT & AT AifAa |

SHRI DEVENDRA NATH DWI-
VEDI: Yes, I am going lo speak. But
1 cannot shout. I have not been feeling
well. (Interruptions)
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SHRI DEVENDRA NATH DWI-
VEDI: Sir, I am on a point of order.
I wish you had not allowed my estee-
med colleague, Mr. Shahi, to speak be-—
cause you had called his name and he
was not present. After that he saw
to it that he was allowed to speak.
This is the manner in which the au-
thority of Rajya Sabha is going down,
and 1t is only in regard to that that I
have stood up with your kind per-
mission tg raise a point of order. I
sought permission of the Chair to raise
a point of order while the Prime Minis-
ter was still present in the House be-
cause I am going to raise an issue
which does not stem from one parti-
cular rule of the Rules of Business of
one particular provision of the Cons-
titution, T invoke the provisions of the
Constitution, the Rules of Business and
the practice that we have followed
since the Constitution was adopted.
I am invoking all these in order to
raise a point of order which has some-
thing to do with the very life and
death of Rajya Sabha. In the past few
days there has been what we call a
deadlock, a stalemate. Rajya Sabha is
not functioning in the manneyr in
which it should, and the newspapers
have, by and large, reported in a
manner as if a very simple issue is in=-
volved. If you take a superficial view
and we lower the sights, then the is-
sue looks very simple that we want
to appoint a certain committee, the
Government does not want us to ap-
point a commititee, and the opposition
which is in majority ig insisting that
we be allowed to appoint a committee;
therefore, Rajya Sabha is not function-
ing. But that is not the issue. The issue



221 Re staying of Members
is that in the last Session of Rajya
Sabha the Leader of the House was
party to a conspiracy to denigrate
Rajya Sabha, to commit a contempt
of Rajya Sabha and to reduce it to
the status of impotence. What happen-
ed in the last Session is that Ruajya
Sabha ceased to be a co-parfner. . .

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): Sir, What is the
point of order in it?

SHRI DEVENDRA NATH DWI-
VEDI: I am coming to my point of
order. I will urge the honourable
Members and the Treasury Benches
to bear with me. I am saying some-
thing which will appeal to you and
it 1s in your interest as much as it is
in my interest. I am not raising a par-
tisan view at all. I just want to seek
your indulgence and I would request
you to give me a patient hearing.

What happened in the last session?
Rajya Sabha and Lok Sabha are co-
partners according to the Constitution
of India and according to the system
envisaged therein. There was a sort
of balance between them, but that ba-
lance was done away with in the last
session and an imbalance was created
in the Constitution. The Raya Sabha
was made to look ridiculous in the
eyes of the public of this country. The
people of this country have started
believing that the Rajya Sabha is a
mere deliberative body or some kind
of Rotary Club which can only discuss
and debate and it has no teeth and it
has no powers and it does not have
the power even to appointa Committee
let alone any other power which is
enjoyed by the sister Parliamentary
body, namely the Lok Sabha. This
crisis started from that time and from
that time onwards the Rajya Sabha
has ceased to be what it was before
that time. And what was it before?

When the framers of the Constitution
were discussing in the Constituent
Assembly whether we should have a
second chamber or not - you will see
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this if you go through the debates in
the Constituent Assembly - the Rajva
Sabha was supposed to be a kody
which was not merely a second cham-
ber to give second thoughts tg the
proposals emanating from the other
House, but it has something to do with
the quasi-federal character of the
Constitution because to this House the
President will nominate twelve per-
sons and with all other Members the
Rajya Sabha in the past thirty years
has emerged as a body which is al-
most hundred per cent an equal part-
ner of the Lok Sabha. In legislative
maiterg our powers are like the powerg
of the Lok Salrha. In matters relating
to the Constitutional amendments gur
powers are the same as those nf the
Lok Sabha, except that in money
matters the Lok Sabha has some
other powers. I need not recall to you
that there are two provisiouns which
only deal with the Rajya Sabha, and
not with the Lok Sabha., There are
two powers which only the Rajya
Sabha has But there are some powers
which the Rajva Sabha does not have.
Now, the sovereignty which the Mem-
bers of this House share with the Lok
Sabha Members has been destroyed
by a conspiracy. I charge the Leader
of this House and the Leader of the
other House, namely, the Prime Minis-
ter of India, for this conspiracy. This
is a conspiracy between Shri Morarji
Desai and Shri Lal Krishna Advani
because of which a situation has
been created in which Rajya Sabha,
for all practical purposes, has been
made redundant. Unfortunately, the
role of the Chairman of the Rajya
Sabha has left a great deal to be de-
sired, without any disrespect to the
present incumbent of the office But
I will e failing in my duty it I do
not say that the Chairman of the
Rajya Sabha has not upheld the dig-
nity of this House. The Chairman, by
a wrong interpretation of the Resolu-
tion, hag allowed a situation to he
created in which the Rajya Sabha
has became a laughing stock...

MR. DEPUTY CHAIRMAN: I again

request the hon, Member not to cast
= -~ 4
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reflection on the decision of the Chair-
man. That is not at all proper.

SHRI DEVENDRA NATH DWI-
VEDI: I am raising a point. Do 1 nct
have the right to do it? I said I am
not casting aspersion on the Chair.
All T am wanting to submit is that
between the Leader of the House and
the Chairman a situation has been
created in which the majority will of
the Rajya Sabha hag been frustrated.
The decision which was taken by the
Rajya Sabha is as sacrosanct and as
legally binding ag the decision taken
by the other House the other day...

DR. RAM KRIPAL gINHA:

Is this
Jis point of order? i

MR. DEPUTY CHAIRMAN: Why do
you bring in all these? That is not he-
fore the House now.

SHRI DEVENDRA NATH DWI-
VEDI: I am only saying that our de-
cisron was as legal and Constitutional
as the decision of the Lok Sabha. In
“the Lok Sabha they can terminate even
the membership of the former Prime
Minister. But this House cannot even
-appoint an enquiry committee to go
inty the allegation which has been
made by no less a person than the
former Home Minister. Sir, there is
a couplet: ;

| AE W AE § oA & wF §
FEATH, 1
F weT A FIG 5 a0 T A5 F1A7

Is this the status, is this the power
and is this the character of the Rajya
Sabha? My point is...

MR. DEPUTY CHAIRMAN: Please
-come to your point straightway.

3 pM. e |

SHRI DEVENDRA NATH DWI-
VEDI: The point I am making is this.
The point is that the Rajya Sabha has
.not been allowed to function because
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of the crisis that has been brought ab-

out by the Leader of the House and

today, Sir, the Chair has been put to
. (Interruptions)

DR. RAM KRIPAL
not proper to say that
ruptions),

SHRI
VEDI:
stalmate.

SINHA: It is
. (Inter-

DEVENDRA NAT|{ DWI-
Sir, we must get out of the

™
MR. DEPUTY CHAIRMAN: That is
all right.

SHRI DEVENDRA NATH DWI-
VEDI: We must resolve this crisis and
that crisis can be resolved only if there
ig a higher-level constitutional confer-
ence, There should be a high level
Constitutional conference to be conven-
ed by the President of the Republic,
that is, the President of India, the
two Presiding Officers, to decide this.
Sir, it is a question of the powers of
the Rajya Sabha. The Chairman of
the Rajya Sabha should be a party
to that, the Leader of the House
should be a party to that, the Leader
of the Opposition should be a party
to that and then the Leader of the
Opposition  and the Leader of the
House in the Lok Sabha should aiso
be there and should also be parties to
this and they must discuss. ..

MR. DEPUTY CHAIRMAN: That is
all right.

SHRI DEVENDRA NATH DWI-
VEDI: . the place, the status, the
powers of the Rajya Sabhua. Otherwise
Sir, this will happen, and this is ex-
actly what is happening, that is, the
Rajya Sabha is being rendered redun-
dant and that is why the Government
business is not bLeing allowed to be
continued.

SHRI N. K. P. SALVE (Maharash-
tra): Sir, I am on a point of order.

SHRI DINESH GOSWAMI (Assam):
Sir, I am on a point of order.

MR. DEPUTY CHAIRMAN: There
is no point of order. Now, let us take
up the legislative business of the
House.

IV .
SR TR . Ll
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SHR1 BIPINPAL DAS (Assam): Sir,
I am on a point of order.

SHRI N. K. P, SALVE: Sir I am
on a point of order. I will only take
two minutes. (Interruptions)

MR. DEPUTY CHAIRMAN: That is
all right, Let us come to the legislative
business of the House.

SHRI N. K. P. SALVE: Sir, I will
just take two minutes, (Interruptions)

SHRI DINESH GOSWAMI: Sir, 1
am on a point of order.

SHRI BIPINPAL DAS: Sir, on a
point of order.

SHRI N. K. P. SALVE: Sir, I am on
a point of order. (Interruptions). I am
on a point of order.

MR. DEPUTY CHAIRMAN: Order,
please.

SHRI N. K. P, SALVE: Sir, I am
on a point of order. Kindly hear me.
I will take just two minutes. You
kindly hear me. This is of the utmost
importance. Sir, it is a question of the
legitimacy of the wishes of the
majority...

i e
3

MR. DEPUTY CHAIRMAN: Order,
please.

SHR] N. K. P. SALVE: Just two
minutes, Sir.
L LE
MR. DEPUTY CHAIRMAN: Now,
do you want to take up the motion
for election to the Tobacco Board or
not?

SOME HON. MEMBERS: No.

J9RI KALP NATH RAI: No, no.

SHRI BUDDHA PRIYA MAURYA:
No.

SHRI N. K, P, SALVE: Sir, give
just two minutes to me,

SHRI BIPINPAL DAS: Sir, I am
on a point of order.
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SHRI N. K. P. SALVE: Sir, I will
take a few minutes only . . .(Interrup-
tions).

DR. RAM KRIPAL SINHA: Sir,...

MR. DEPUTY CHAIRMAN: Let us
hear what the Minister is going to
say.

DR. RAM KRIPAL SINHA; S,
this is a small business and if the
House agrees, this can be finished in
no time. . .(Interruptions).

SOME HON. MEMBERS: No.

SHRI PRANAB MUKHERJEE
(West Bengal): No. I do not agree to
it.

SHR1 KALP NATH RAI: No, no.

SHRI BHUPESH GUPTA (West
Bengal): Sir, I have a submission to
make.

SHRI N. K. P’ SALVE: Sir, I have
to say something on my point of order.

MR. DEPUTY CHAIRMAN: Yes,
Mr. Salve.

SHRI N. K. PP SALVE: Sir, I would
be taking about five minuies’ time.
Sir, the question is no longer purely
a question of the legitimacy of the
wishes of the majority and it is a
question of respecting the wishes of
the majority in a democracy. Sir, this
is not a demand which purely by a
brute force, absolutely untempered by
any restraint, absolutely untempered
by any wisdom, that we are making
and we are not demanding something
like that. Will that we are demanding
is some time of the House and, cer-
tainly, Sir, I am going to show some
authority under our Constitution and
also from May’s “Parliamentary prac-
tice”, The wishes of the majority in
this respect are the absolute preroga-
tive of this House as to what subject
we want tg discuss, when we would
like to discuss it and in what order
we would like to discuss it. There is
the memorandum which has been sub-
mitted, a memorandum signed by the
minority of the members and 1 would
like to show you the authority to make
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it clear that thig is the privilege of
this House and it is because we hLave
failed in our method of functioning.
we have failed in our efforts. Our
efforts have failed, our imploring has
failed, our requests have failed and
our wishes have failed and we have
come to a stage now when no one can
do anything about 1it, We are past that
stage. We have no faith in this Gov-
ernment. They know that we are going
to have a debate which would be incon-
venient to them, and they know that
the goose of the Prime Minister would
be cocked the day the motion is gdo-~
pted. But for how long will your goose
remain not being cooked. You know
that the goose will be cooked and
that is your apprehension. You =earch
your hearts. There is no use shouting
at this. You search your hearts and
see whether or not this is your appre-
hension and, if this is your apprehen-
sion, see whether or not you are be-
ing unjust to this House, whether or
noi you are being unjust to the majo-
rity of this House, Sir, [ wish to show
you the authority from the Consuitu-
tion to tell you that whoever be that
person, whether it is the Prime Mini-
ster...(Interruptions) ... or whether
it is the Leader of the Opposition or
whether iv ig the Chairman, if he is
not going to abide the authority he is
likely to be charged with committing
a Violation or breach of privilege of
the House,

Sir, before I read from ‘Parliameni-
ary Practice’, 1 am reading from the
*Constitutional Lawg of India’ by Mr.
Seervai Those who are students of
the constitutional law know that he
1s the highest authority on the consti-
tutional law in . India. Sir, I
am reading from his latest edition,
page 1162 under the chapter ‘Free-
dom of Debate and Proceeding and
Privileges of the House’ (Inter-
ruptions).

= zft swe s (21 )
IeawTIfa qgtay, 37 FY F1E ITANET
AT EF G (Interruptions)  faorye

FATA Y A qATLY TE &1 AAVC wy \
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ey

. oa- (Interruptions)

SHRI YOGENDRA MAKWANA
(Gujarat): This is very clear.

SYRI SUNDER SINGH BHANDARI
(Uttar Pradesh): There is no point of
order, n o

SHRI YOGENDRA MAKWANA:
Who are you to decide?... (Interrup-
tions)

SHRI N. K. P. SALVE: If [ may be
allowed to reaq from one chapter...
(Interruptions)

THE LEADER OF THE HOUSE
(SHRI LAL K. ADVANI): Mr. Depu-
ty Chairman, I would like to make g
few points very clear, because 1
have been listening with
great anguish to very many speech-
es made in thig House, and just now
cne Member from the Opposition re-
peated what hag been said earlier,
about my having committed contempt
of this House (Interruptions) 1
woulid like the hon, Members to bear
with me. I am very conscious of the
fact that during this entire session
this House has not been able {o trans-
act any business.... (Inderruptions)i

SOME HON. MEMBERS:
pleasa.. . (Interruptions)

Because

MR. DEPUTY CHAIRMAN: Order,
please. .(Interruptions)

SHRI LAL K. ADVANL: I do not
know whether any of you, particular-
ly those in the Opposition, are con-
cious of the fact that during this ses-
sion we have really reduced this
House to a mockery.. (Interruptions)

SHRI IJYUPESH GUPTA: Sir, on
a point of order (Interruptions)

SHRI PRANAB MUKHERJEE: It
is because of the arrogance of the
Government and the arrogance of the
Leader of the House. . .(Interrupiions)

SHRI LAL K. ADVANI: Let me
complete my  say... .(Interruptions)
What I have just now said, I withdraw

. (Interruptions). - - 1 o
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I said that I am part of you. I am
part of the House. In a way, I was
condemning myselt also. (Interrup-
tions) Please bear with me. If in any
anguish and agony, I used ~ords
which normally 1 would not use, I
withdraw them.

SHRI BHUPESH GUPTA: You
should realise that you have transact-
ed one business very well and that
business ig the protection of the fami-
lies of Mr. Morarji Desai and Mr.
Charan Singh.

(Interruptions)

SHRI LAL K. ADVANI; This House
t knows very well...

(Interruptions)

St F4 A1 UG ;. FeqeA qGIET,
Fror A F0E FITF FAT GRL

(Interruptions)

SHR] LAL K. ADVANI: Certainly 1
am not going to yleld to Mr. Kalp
Nath Rai who has been, in a way, res-
ponsible for many of the scenes n
this House and this is something
which not only I but most Members
of this House do feel about.

SHRI BHISHMA NARAIN SINGH
(Bihar): This is wrong. You must
see your Members also.

SHRI LAL K. ADVANI: In the last
session, this i1ssue was raised from the
first day. Notices were given for a
Calling Attention and other motions
were also given to the Chair. The
Chair went through them and then al-
lowed a certain Special Mention that
day, In his wisdom he did not allow
a Calling Attention Motion. The Lea-
der of the Opposition raised the mat-

ter and wanted it to be  discussed
through some other motion and aot
ag a Special Mention by which the

Government would have to reply. I
went to the Chairman and suggested
that 5 Calling Attention motion might
be, admitted so that the Members had
an opporunity of expressing their
views in this House. Later on, when
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the Calling Attention was discussed
in this House, many hon. Members
had their say whatever they had to
say. At the same time, it was in-
sisted that the letters exchanged het-
ween the Prime Minister and the Home
Minister should be laid on the Table
of the House. Thereafter, there was
a discussion between the Chairman
and the leaders and a modality was
agreed upon. That modality was re-
garded as final to end the matter. (In-
terrup ions) I am merely trying to
recapitulate the efforts made by the
Government to satisfy the wishes of
the House. Thereafter, al] the leaders
saw those letters and found that there
was nothing in them. (Interruptions).

I would like to complete my say. (Ln-
terruptions) I am not yielding.
SHRI BHUPESH GUPTA: Sir, the

Leader of the House made a very seri-
ous statement...

(Interruptions)

SHRI LAL K. ADVANI; I am not
going to yield to Shri Bhupesh Gupta
or Shri Salve.

St gFo Fo Hro @A : WY WX
Sqg 7 W@ g oar ow §.,

(Interruptions)

sl /T FeW WA ;. SATT
IR AF A AT E | F feafg Fare &
Fg @ A famertgafag 17 9
FIT ATAT FraT T &, arfeady
F AT FE T F ATHA 9T ATAT
Faty vy g §ree @w fr ogew
9T TIM FHAT T ATAT Fq7X 17 § |
Fheor Frag sHAEF -

L DRSS §

W

(Interruptionsg)
If [ am allowed to have my say -
I will explain the position. (Interrup=-
tions) Thereafter, two motions . were ,
admitted in the last session by the--
Chairman. The No-Day-Yet-named :
motiong are not discussed necessarily.
AN. HON. MEMBER: Who_ says?
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SHRI LAL K. ADVANI: I have my-
self teen a Member of the opposition.
No-Day-Yet-Named Motions are dis~
cussed only if the Government agrees
to them.

SHRI BHUPESH GUPTA: Where is
it said? o. -+ e S

SHR] LAL K. ADVANI: No-Day-
Yet-Named Motions are discussed only
1f the Government agrees to them.
They are not discussed other-
wise. I have been in the Opposi-
tion for years together, I have
come to the Government only
now. And I have been giving notices
of scores of No-Day-Yet-Nameq Mo-
tions. Never have they been admit-
ted because the Government was rot
willing to admit and discuss them.
Admission, is in the hands of the chair-
man. The Chairman does admit them.
But thereafter whether to discuss
them or not depends upon the agree-
ment of the Government. This is a
hard fact, (Inteérruptions) Perhaps, the
Secretary-General and the Chairman
may be able to decide this. (Interrup-
tions) I am very precise about the
fasts. Therefore, in the last session,
even though many of my colleagues in
the Government felt that there was no
point in discussing these motions once
a Calling Attention motion has been
discussed already... - .

|
T
|

" | .

"~ % (Interruptions).

MR. DEPUTY CHAIRMAN: Order
please.
- "‘n e
SHRI ARVIND GANESH KULKAR-
NI (Maharashtra): I have nothing
to say. I have to make a small sub-
mission. When the Leader of the Op-
position wanted to say something, we
requested our friends there to sit quiet.
When the Leader ot the House 1s
speaking, it is a democratic practice
that we must hear him. You should
hear him.

MR. DEPUTY CHAIEMAN: They
are all hearing. Why do you worry?

SHRI KALP NATH RAI: Why not
a discussion on the motion?

SHRI ARVIND GANESH KULKAR-
NI: Mr. Kalp Nath Rai, you are dic--
tating a new parliamentary procedure.
It is to be your parliamentary prac-
tice. .. o

t

(Interruptions)

MR. QEPUTY CHAIRMAN:
please.

Qrder

SHR1 LAL K. ADVANI: Sir, as ¥
said earlier, some of my colleagues
were of the view that having discussed
the issue through the device of a Cal-
ling Attention motion, there was ro
point in repeating a discussion over
again,

T Ir

SHR] KALP NATH RAI: There was
a cdemand from Mr. Bagaitkar.

SHRI LAL K. ADVANI: However,
the Government agreed to a discussion
on one of the motions. There was a
full fledged discussion on that. And
even during that discussion, you are
well aware of it that 1 had pointed nut
—I had not pointed out about the Raj-
ya Sabha only«—about both the
Houses of Parliament as to what s
the vahdity of a Resolution adopted by
either House of Parliament. 1 want to
make it very clear that when I refe:-
red to the validity of the Resolutiou
of the House—I am referring both to
the Rajya Sabha and the Lok Sabha—
I did not make a difference bhetween
the Lok Sabha and the Rajya Sabha,
and it was my view which I cited on
the basis of a specific document des-
cribed ag the Resolutions of Parlia-
ment that there are three kinds
of....(Interruptions) I am merely re-
iterating here the view that the Gov
ernment had expressed, the view that
the Government holds even today, and
the view that the Chairman has up-
proved and endorsed. Now., unfortuna-
tely, you have been always in a men-
tzl frame of mind, particularly the
Congress (I) Members that if the
Chairman agrees to what you say, it
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is right and 1f he does not, then he is
acting according to the dictates of
the Government.

ot Feq Al UG : vAT § AT 2

SHRI BHISHMA NARAIN SINGH:
This is our charge against you.

SHR1 LAL K. ADVANI: So far as
the Resolutions are concerned, those
Resolutions which derive their author-
ity from any specific provision of the
Constitution, from any specific statute,
they are binding on the Government.
Tne Government has no option but to
act in accordance with them,

PROF. N. G. RANGA (Andhra Pra-
desh): You did not concur with the
wishes of the House.

MR. DEPUTY CHAIRMAN:
listen to him please.

You

SHRI LAL K, ADVANI: Those Re-
solutions which pertained to the House
itself are also binding. But those Re-
solutions which direct the Government
to do something, which it has the dis-
cretion to do in the matter of its exe-
cutive authority, they are just recom-
mendatory, they are not binding oa
the Government. (Interruptions) I
give an example, Today this House de-
cides by a majority to set up a com-
mittee to examine, for instance how
the Customs Office in the country are
running, how the Embassies all
over the world are functioning,
how the All India Radio Stations
are running. Thig is a resolu-
tion of a committee which does not
derive any sanction from any statute
or from any provision of the Constitu-
tlon ond, therefore, it is just a te-
commendatory resolution. Even if
you say that this House directs the
Government to set up a committee or
this House setg up a committee...

Ad-
your

SHRI BHUPESH GUPTA: Mr,
.vani [ have been listening to

[ 21 DEC, 1978 ]

in the Lobby in night 234

very learned speech but please clarity
one point. We are not here on that
point. My resolution is this: This
House sets up a committee of itself...

# Tao A

SHRI LAL K. ADVANI: Yes, vyes.
I understand your point very well.

SHRI BHUPESH GUPTA: Quite
apart from that the issue is whether
the Rajya Sabha has a right to set up
a committee?

SHRI LAL K. ADVANI: As the Lea-
der of the House I have my responsi-
bility to this House. Therefore, I
would not like to be a party to any
resolution to anything, that, in wav,
pitches the House against the Govern-
ment or the other House. I would not
like to be a party to it. Therefore, the
point that I stressed at the very out-
set is that so far as No-Day-Yet-Nam-
ed Motions are concerned, their adm’s-
sibility is governed by the Chairman's
decision but their discussion is cer-
tainly with the agreement and consent
of the Government and not without
that,

SOME HON. MEMBERS: No, No.

SHRI PRANAB MUKHERJEE:
Please tell me the rule. Please cite the
rule. Under what rule do you say
this? (Interruptions).

SHR1 BHUPESH GUPTA: Because
only one...

SHRI PRANAB MUKHERJEE: Sir
on this particular issue I am on a
point of order. Sir, rule 23 says that
on the days allotted for the transac-
tion of Government business that bysi-
ness shall have precedence. Sir, the
Leader of the House cannot arrogate
to humself the power that if a motion
is admitted by the Chairman under
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.- {Sh.ri- Pranab Mukherjée]

rule 170 and if time is allotted under
rule 172 . . ..

SHR! LAL K. ADVANI: No, 1 am
not yielding to him. There is no voint.

SHRI PRANAB MUKHERJEE:. He
has the power to fix a time after the
Government business 1s over, and the
House may sit late in the night. It
is incumbent upon the Chairman.
(Interruptions). He has only to be
consulted. He cannot authoritative-

ly . .

SHRI LAL K. ADVANI; I amn aware
of rule 170. I am aware of Rule 172
and rule 176. I have gone through all
these rules in detail. Sir, so far as the
interpretation of the rules is concern-
ed, I am willing to accept your ruling
but I am not willing to accept either
Shri Salve's ruling or Shri Bhupesh
Gupta’s ruling. ’

SHRI BHISHMA NARAIN SINGH:
We also are not prepared to accept
your ruling. :

SHRI LAL K. ADVANI; 1 feel the
situation today is . .. - B o

|
SHRI ANANT PRASAD SHARMA
(Bihar):  Sir, 1t is normal parliamen-
tary democracy that when a point of
order is raised the speaker should
yield. That also he is not doing.

* SHRI SUNDER SINGH BHANDARI.
A point of order cannot be raised on
every issue,

MR. DEPUTY CHAIRMAN: Let
the Leader of the House gpeak and
the other Members can comment on
it later. (Interruptions).

SHR™ LAL K ADVANI: Sir, as I
said when the motions were discus-
sed .
~ SHRI N.K.P SALVE: How much
" ¥me wil] you take?

SHRI LAL K. ADVANI: T am con-
cluding 1 would not like to go over
the entire story again. I would only

|
|
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like to point out that in the last ces-
sion, the whole of the session was
taken up by the discussiop on -his
subject. The Government has not
been fighting shy. of a discussion at
any time. We have been discussing.
Not merely that, We have also done
something that has not happened in
the history .of the last thirty yea"s.
Here s a Prime Minister who himseil
stood up to sav that because it refer-
red to his son, thereforé, even if a
single Member of The House— I om
not talking of the majority nor of 1ie
Resolution—was willing to write 1o
him, he woulg take action. That means
he is owing the responsibility. He 15
not speaking on the basis of hearsay
ang he is not merely saying that he
read it somewhere,

SHRI ARVIND GANESH KUL-~
KARNI: What about Shri Makwana's
letter?

SHRI LAL g, ADVANI: Three or
four days back, Shri Makwana men-
tioned 1n this House that he hag writ-
ten a letter to the Home Minister, the
former Home Minister and that would

have been more than six months
ago . . . '
SHRI BHUPESH GUPTA: Let a

stat>ment be made.

SHRI YOGENDRA MAKWANA: i
have‘wmtten two letters

SHRI LAL K. ADVANI. He wrote
two letters to the former Home Minis-
ter and he sent copies to the Prime
Minister, That is what he said in the
House. Immediately, thereafter, we
askeq the Prime‘Minister The Prime
Minister saig that he di:d not recall any
such copieg having been received by

. him. But he has again written to Shri

Makwana asking him to send ‘um
copies of the letters .

SHRI YOGENDRA MAKWANA:
I have not received any guch letter
from the Prime Minister,

SHRI LAL K. ADVANI: He has sent
the letter yesterday. ] am not saying
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it on my own; I have spoken to hm |

myself.

Sir, I have to fulfil my own obliga-
tion to the House as well as to the
Government Both obligations 1 have
to fulfil and I have been trying to
4ulfl them to the best of my ahility
by conveying to the Government
the feelings of this House. But at the
same time I have keen of the view
that if the Government is told: *‘Unless
you do this or that....” no Govern-
ment is going to proceed, Sir, I wouid
be the last person to act under such
‘threats. ... (Interruptions) R

SHR; ANANT PRASAD SHARMA:
Neither a threat from this side nor a
threat from the Government side.

SHRI LAL K. ADVANTI: I have spo-
ken to many Members even of the op-
position and many Members of opposi-
tion also feel that this is not a right
way. They feel .

SOME HON. MEMBERS: No, no.
Even your Members want a discussion.

SHRI LAL K. ADVANI: Therefore,
Sir, I would have no objection if the
Chai®man takes an initiative in the
matter and cally us in his Chamber
angd diszusscs the whole  issue wilth
us....

SHRI JAGJIT S'NGH ANAND
(Punjab): That is the will of the
majority of the House, :

SHRI BUDDHA PRIYA MAURYA:
You are involving the Chairman.

SHRI LAL K. ADVANI: 1 have
never involveg the Chairman. You
have involved him. I am always wil-
ling to be guided by him.

PROF. N. G. RANGA: You are in
the hands of the Chair; you are always
saying like that.

(Y

SHRI MANUBHAI PATEL (Guja-
rat): They are disturbing every time.
If you disturb the Leader of the House
like this, we can also distrub your
leader.
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SHR1 ARVIND GANESH KULKAK-
NI: What is the need of getting up and
disturbing?

SHRI LAL K. ADVANI: So far as
this issue, or a discussion on this issue
is concerned 1t has been discussed at
length over gnd over again and so iar

‘as the recommendations of thig House

are concerned, or the Resolution adopt-
ed by this House is concerned, the
Government's view is that it is recom-
mendatory and in the last session a
motion on the basis of this discussion
was adopted by the House and ‘hc
Government’s view was—which wes
endorseq by the Chair also—that it
was recommendatory. The Govern-
ment responded to that. And now 1a
this session, when a specific question
was raised by Shri Makwana that he
has written to the Prime Minister,
was raised by immediately we asked
the Prime Minister and the Prime
Minmister has again written to him and
the moment his letters are receivea.
necessary action will be taken.

SHRI JAGJIT SINGH ANAND: We
do not accept Shri Morarjibhai's nosi-
tion,

SHRI LAI K. ADVANI: You may
not accept Government's position “ut
today 1t is the Government; it has the
responsibility to the other House Ihe
Government’s responsibility is to the
other House and no Government, even
if it is in minority in thig House as it
is, would like to be a party to sonie
process or some motion which brings
one House into contradictions with the
other House. Therefore, Sir, these
rules provide that in the case of No-
Day-Yet-Named Motiong the Chairman
can decide only in consultation with
the Leader of the House, which means,
the Government. - These rules Hhave
been framed specifically from that
viewpoint. This is all that I have to
say. (Interruptions)

et

SHRI NK/P. SALVE: Sir, the
Leader of the House is totally wrong
when he says that the question of ad-
missibility of the motion in the House.

the bringing up of the motion in the
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[Shri N. K. P. Salve]
House is the Government’s preroga-
tive, Sir, I would like to refer to
May’s Parliamentary Practice, Our
rules conform to that. It says:

“But still often, unavoidably, the
Government, in most Sessions, find
themselveg hound to provide time
for subjects the discussion of which
is demanded by substantial number
of members, whether supporters or
opponentt ©of the Government.
Such matters are generally brought
forward by substantive motions,
moved by private members and
granted precedence by the Govern-
ment if an expression of opinion
by meang of vote of the House is
required.”

If an
required .

SHRI LAL K. ADVANI: It is with
the consent of the Government,

SHRI N. K P. SALVE: May's
Parliamentary Practice also gays this.
Let him understand the position, The
control of the time is in the hands of
the House. In principle, the control
of the time of the House stays with
the House itself. If, in practice, the
House has, by standing or special
worders, delegated this control, it does
not mean that the basic power to give
contro] is taken away. Now, I would
like to refer to the Indian Constitu-
tion, as has been enuriciated by the
distinguished author., In terms, this
is what he hag said, Kindly bear with
me for one minute. There are only
four lines, This is the Bible of the
Indian, Constitution. The heading is:
‘Freedom of Debate-Proceedings and
Privileges of the House’. The mat-
ter ig very serious. |

|

“Freedom of debate must be dis-
tinguished from the freedom of
speech because the freedom was
claimed by the House against the
views of the Tuder and Steward
sovereigns which maintained that
the Commons were summoned

merely to vote. . .
Just as he is saying

expression of opinion 1s
(Interruptions)

that we must

i
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discuss whatever the Government
wants. They said the Commons were
summoned merely to vote.
“Such sums as were asked of
them to formulate or to approve
legislation or topics of legislation
submitted to them and to give an
opinion on matters of policy if, and
only if, they were asked. The
House maintained and successfully
obtained in the Bill of Rights, a
right to debate - what subjects it
liked, when it liked and in what
order it liked.”
This, Sir, is the right of the House.
Majority can decide what subjects it
wants to debate, when it liked to de-
bate and in what order it liked to de-

bate. Majority o¢f us are calling
upon the Chair to bring this
motion for discussion in the House

tomorrow, Sir, if this is not brought
up for discussion tomorrow, according
to Mr. H M. Seervai, the greatest
authority on Constitutional Law, it
will be contempt of the House and a
breach of privilege of the House,

SHRI DINESH GOSWAMI: Sir, I
have been trying to raise y point of
order for a number of times.

(Interruptions)

SHRI BHUPESH GUPTA. Sir,
must we discuss the point again and
again?

SHRI DINESH GOSWAMI; Sir, the
Leader of the House says that he will
not be subject to any pressure if it is
said in the context that we would not
aljow any Government Business to
take place unless something is done
according to our request. As far =as
our party is concerned, we will never
make any such expression. We do not
say that we wil] stop  Government
Business if they do not accept our re-
quest. This is not our demand. Qur
request and the point of order that I
want to raige is different. The point
of order that I am raising is this, Last
Friday evening you gave a ruling.
You said that there is no Government *
Business for the next week, Am I to
undertsand . . . (Interruptions) I am
not yielding. You have said that there
is no Government Business before the
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House next week. Therefore, I raised
a point of grder before you how this
List of Business has been circulated.
Our complaint to:$he Chair is this. We
are not showing any disrespect to the
Chair, But let me point out that when
a point of order is raised, the Chair
is expected to give a ruling on it.

When we raised a point of order, at
1.00 pym. the House was adjourned
and again when we met after lunch,
you said that the House slood adjourn-
ed. I want to know: In view of your
categoric and definite ruling on Friday
that there is no list of business before
the House, there is no Government
business before the House, how is it
that we are transacting some business?
Ang in view of the fact that there
is no Government businesg according
to your ruling, myself, Mrs. Ambika
Sonj, some other Members have given
a notice of motion. The motion reads
like this that in view of the fact that
there is no Government business before

the House this House takes up ihe
motion of Shri Bhupesh Gupta for
discussion on Thrusday, immediately
after the Question Hour. I have not

been told as yet as to what has bap-
pened to the motion which I placed
before you yesterday. I do not know
whether this motion has been admitted
or it has been rejected. Even now you
can tell us about that, If you say that
the ruling given by you was wrong,
well, we can understand, but we res-
pect your ruling, and if your ruling is
to be respected that will mean that we
have no Government business. And if
we have got no Government business,
are we to sit idle? We have come here
to do something. Therefore, if the Go-
vernment has not been able to bring
forward any ‘business in accordance
with the rules ag a private Member
of the House I would say that the
House should not sit idle, it should
discuss the motion of Shri Bhupesh
Gupta. On that you can take the opin-
ion of this House. That is one point.

SHRI JAGJIT SINGH ANAND: The
Chairman is not giving any ruling.
(Interruptions). The Chairman goes
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away at lunch without giving any rul-
ing.

i IR

ot orrad ot

SHRI DINESH GOSWAMI: The se-
cond point on which I want a ruling
from you 1s of fundamental import-
ance. I have stated that under rule 172
when a motion is given, if the Chair
admits it, then I concede that the Lea-
der of the House is to be consulted
about the discussion. I hope Mr. Ad-
vani will have to agree by now, after
the decision of the Supreme Court in
the case of special courts, that consul-
tation does not mean concurrence.
Consultation means that you are to be
consulted, but your consultation is not
binding upon the Chair. That is why
in the special courts’ case the Govern-
ment was compelleg to change the
word ‘consultation’ for ‘concurrence’.
Rule 172 clearly says that the Leader
of the House is to be consulted. The
Leader of the House has said that he
is not agreeable to g discussion, but
the Chair is not bound by what the
Leader of the House hag said. If the
Chairman wishes, he may reject ‘hat
view. Therefore, I want to have a
clear interpretation of rule 172, In
spite of the categorical observation of
the Supreme Court, the highest judicial
body of this land, whether the word
‘consultation’ will be interpreted in
this House as ‘concurrence’, you please
let ug know. Kindly let us know
where we stand. Can the Leader of the
House put a veto upon you regardirg
a discussion? My contention is that he
is simply to be consulted. You may
accept his view, or you may reject his
view. The view is not binding. If you
say that in gpite of the verdict of the
majority of this House, in spite of the
view expressed by the entire opposi-
tion, you accept the views of the
Leader of the House. I have nothing
to say, but you cannot evade all the
time. The Chair is expected to give
rulings. If you do not give rulings,
obviously, tomorrow again I shall
have to raise it again and again the
time of the House will be wested.
Sir, I can tell you that very many
legislative items are pending in
which we are interested, but if
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[Shri Dinesh Goswami] 1
the Chair is not giving any ruling,
if both the sides of the House inter-
pret a particular provision in different
ways, the deadlock will continue.

Therefore, my two points are: First-

"Iy-in view of the fact that the Govern-

ment business is not there you should
accept my resolution and secondly,
there shoulg be a clear interpretation
of rule 172, not only to resolve the
present position but also for all times
10 come, LIS wats L. < L

SHRI GHANSHYAMBHAI

OZA

_ (Gujarat): Sir, about the business =i

2

the House my friend has made a

., very pertinent point, As far as I re-
. member and if I have heard you cor-
- Tectly, you saig that the Governn eat

*

CE

has umilaterally placed the business ol
the House for the next week and that
is not approved by the House, cr, some
. such thing.

LR

SHR] JAGJIT SINGH ANAND: Not
unilaterally. Please read the ruling.

QZA :
The Chairman has

SHRI GHANSHYAMBHAI
Please hear me.

: -said that the Government hag plaved

the business of the House for the next
week unilaterally, if I heard it correc-
tly.

SEVERAL HON. MEMBERS:
no.

No,

SHRI GHANSHYAMBHAI OZA:
That is to say that the business is
there. There is nothing wrong in send-
ing ug the business of the House for
the next week. What is pertinent, ac-
cording to me, is that the allocation
of time was not decided upon because
of certain developments. But the busi-
ness of the House was there by the
Government. After that the House is
to decide what time has to be allocated
to what business. (Interruptions) That
is not out of order. To circulate the
business of the House for the next
week is perfectly in order. It is not
at all out of order.

SHR] JAGJIT SINGH ANAND: The
Chair decideg that there was no husi-

., ness. You read the ruling.

_pected;
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SHRI GHANSHYAMBHAI OZA:
If 1 had heard the Chairman correctly,
this is what I heard, Therefore, it is

nothing gut of order.

Another point is being repeatedly
made in this House. Mr. Salve
is not present here. He referred

to Seervars book on Constitution. iie
has said ‘the Houce'-—that ig to say
the Lower House which can remove
the Government. Of course it has got
every right to give directives to the
Government. But this House has 1its
own limitations. In aill democratic
countries, the Uprer Chamberg have
certain rights. We ail know them. The
fathers of the Constitution also
rave made 1t very clear that the Up-
per Housge iz meant for advising lae
Lower House on legislatjcns and
other maiters which come before
them, and their views are to be res-
there is no doubt about il
The Leader of the.House is absoiute.y
correct when he says what other busi-
ness is to be tranracted 1n this House.
Otherwise as 1 have been say-
ing very often, you will be enjoying
the nght of veto; you will be censur-
ing the Government indirectly, which
is not your right. Has any Upper
Chamber, even indirectly, censured any
Government? Yoy can’t; not even if
you are in a majority. There is no
question of majority or minority.
You can transact any Private Members’
Business; you are at perfect lhiberty to
bring any Bill, to bring any Resolu-

tion. Then there is the Question
Hour. But you have no right lo
transgress the rights of the Lower

House, which, I think, you are trying
to do. You are projecting your rights
and saying in injured innocences that
your rights are being taken away.
That is not fair. This iz against the
provisions of the Constitution.

SHR1 L. R. NAIK (Karnataka): Sir,
the issue has been thoroughly Jis-
cussed with reference to the rsules and
regulations and May's Parliamentary
Practice. What we want now is your
king ruling on the point whether ule
172 applies 16 this case or not, whether
this House Mhas the power to discuss
its own BuSiness.
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SHRI BHUPESH GUPTA: Sir, I

“do not wish to cover the points which

- drniving at.

have been covered time and again. No
useful purpose, in my view, could Ye
served. Tomorrow, according to tne
schedule this House 1is going to zd-
journ  Therefore 1 will make submis-
sion to you from the point of view that
before settling the business of the
House for tomorrow, we can take up
the two Motions. Thig is what I am
And, Sir, we can discuss
the legal points. constitutional points

“at length. But I was a little amused,

‘ concern for our good friend,
* Advani. He had gone to these benches
-.barely 21 months back. May be, Sir,

. whera I am. He

somewhat intrigued and have a ’ittle
Mr.

it will not be long before he shall be
sharing with me the same benches
will come back; ‘he

" prodigal son will come back. It may

- democracy., Yes, let us,

not be long. the way things are going.
it may not be long. Therefore, I would
ask my good friend, Mr. Advani, not
to tread on dangerous ground anud

‘not to put the arguments in such 2

manner that should be, by chance of
history, come to occupy with us the
same place, all these argument: will
be used against him. But Mr. Advani
is a soft spoken man. Not being a
lawyer that way, perhaps he has not
caught the legal point very well. But
he has tried to persuade us. Sir,
what did we do? Basic gquestions
have been posed for over one
month. Yes, we are in the midst of
the crisis of India’s parliamentary
first of al],
recognise that if we do not under-
stand that we are passing through a
period of deepening crisis of India’s
parliamentary democracy we ghafl be
committing a great error. And the
crisis is in exhibition every day here.
Could you imagine some ten years or
twenty years hence the Indian Parlia-
ment functioning in a situation when
in the Lok Sabha there would be gov-
eznment majority but in the Rajya
Sabha it does not have the majority.
Well, the implications of it should be

- thought of and what the Opposition
“> can do you must realise.
“misunderstand me,

Sir, do not
1 am not meaning
anything 1n the bad sense at all. 1
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have nothing against you. Suppcse we
vote a no-confidence motion against
the Deputy Chairman. You wiil ad-
mit it—this is a precedent. If will be
passed. And then election takes place
and Bhupesh Gupta is made the
Deputy Chajrman, if they vote, what
kind of ruling you will get. It will not
be our good old, esteemed Depuly
Chairman,, Mr. Mirdha, sitting there;
some one else would be sitting there
and giving the ruling. Thijs is how it
may happen, Unfortunately, we do
not have with us the avenues open to
the Lok Sabha Members to deal with
the Speaker because I know that if
we pais a Resowution against the
Chairman it has to be passed al!so by
the other House because he hapgens
to be the Vice-President of India.
Suppose this House passed g resclu-
tion. Then what happens? Election
comes And who get: elected? The
majorjty will elect whoever it is.

Sir, therefore, it must be understosd.
We have been accused again and again
of obstructing government business.
It is not very fair. If anybody has
obstructed the government pusiness it
is the Government itself. Ang why
has it obstructed? Because this Gov-
ernment says that the interests of the
family of the present Prime Minister
and the former Home Minister gre far
mare fundamental, far more honour-
able to be protected than the interests
of the House or even the Government
business. Sir, is it the way of demo-
cratic functioning, or is it the way of
absolute monarchy when for the
Crown Prince everything js done? You
know, in the old days in the absolute
monarchy the Crown Prince was the
supreme. We had dealt with one
Crown Prince. Now we have got an-
other Crown Prince. This is the
situation, Therefore, do not blame.
And Mr. Advani shoulg realise that if
it is repeated, in the next sessicn it
will be admitted again. . .

SHRI LAL K. ADVANI: Why
should we take the time of the House
if we have already dealt with it?

SHRI BHUPESH GUPTA:
would happen?
thea same thing

What

In the next session
may repeat. You




247 Re staying of Members [RAJYA SABHA] in the Lobby in night

[Shri Bhupesh Gupta} o !

should really think over the matter.
Why does Mr. Advani say so? He is
a very intelligent man. He is a jour-
nalist like me. The only thing is that
I like it and he does not like it, That
is all. He should know the rules. The
“Chairman may after considering the
state of business in the council and in
consultation with”. .. It is in con-
sultation with.

The Chair-
1 ‘

SHRI BHUPESH GUPTA: How do
you say ‘“agreement”? From where
did you bring the word ‘“‘agreement’.
If anywhere you find this word 1
shall withdraw my resolution, 1
would put the challenge to you. Any-
way, consultation, yes; I would like to
consult you. It is a good provision in
the Rules which have been made. But
this is a procedural matter. The
question of consultation is not a matter
of substantive lawy; it is a procedural
law—how things should be processed
and taken to the House and discussed,
arrangements to be made. It ig a part

SHRI LAL K. ADVANI:
man may. . . .

of the business arrangements of the
House, rather than the substantive
laws of the House, that guide the

Therefore, I say: Don’t take
cover under that. Now ] do not blame
Mr. Advani any more, My friend said
that it is a conspiracy and we need
not blame him for that. If the Janata
conglomerate is not a creation of a
mammoth conspiracy of a particular
type, what else js it? That is all right.
We do not go into that. ) H

House.

My quarrel is with the Chairman and
I am making a submission to the
Chairman. This House has a tradition.
First of all, do you recognise that we
are a sovereign House? If you say we

are sovereign, the matter further
arises. The other day, I heard the
Prime  Minister Mr. Morarji Desai,

reading out a speech on a privilege in
another place where he hammereq the
point  about the sovereignty
and supremacy of Parliament. May I
know if only the Lok Sabha is supreme
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and we are not supreme? We have
the same supremacy in our sphere as
the Lok Sabha, Sir, if we are supreme,
it stands to reason that we determine
our husinesg also. A sovereign nation
determines its own ymunicipa and
other laws. A sovereign House deter-
mines its own business. [Even that is
being violated. We are here for vio-
lation of the privilege! Well, I go not
know who is violating it. But the fact
remains that the privilege of this
House has been and is being violat-
ed. And if this ig not contempt of the
House, I do not know what contempt of
the House is. It is for you to find out
how it is happening. Have you any
doubt that the majority wants the dis-
cussion, the majority wantg to deter-
mine the business in a particular
manner, and the majority has glready
succeeded in creating a situation? But
the Government does not see the con-
sensus and come and say that here is
today's business, On one point you
have accepted it. On another point,
you have tp accept it. Suppose today
I suggest a resolution of the kind
“This House hereby resolve taking up
the two motions standing in the names
of two Members, Shri Bhupesh Gupta
and shri Bipinpal Das, listed in the
List of Business of November 22 in
regarq to the allegation against the
tamilies of the present Prime Minister,
Mr. Morarji Desai, and the former
Home Minister, Mr. Charan Singh”,
then tomorrow you will have to take
up that motion. It {s not a question of
the power of the Government or any-

thing. That is irrelevant. You have
to take it up. But here I know you
will not waive the Rules. And that

would also be wrong because we de-
mand waiving of the Rules. You have
to do it, Mr. Morarji Desai, while
dealing with the privilege issue in the
other House, had the rule of 30 minu-
tes waived. Thirty minutes’ discussion

became a ten-hour discussion. But
here nothing is done. Sir, gll I say
is: Why is the Chairman gilent? Why

are you silent? You do your ‘namaste’
so magnificently well. 1 should say,
when we leave our House. But why
are you silent? Let the Chairman say,
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“I will not allow thig motion. 1 do
not think it should be discussed.” Why
does he not say so? I could have un-
derstood it if he had come and said,
“I have consulteq everyday, but I have
come to the conclusion after doing
everything possible that this motion
should not be discussed”. Let the
Chairman say this thing angd let
the people judge the Chairman.
The people will draw their own
conclusion. They will not go by the
rule book. Perhaps they will think of
some election somewhere, They will
not go by the rule book, Why does
he not say so? Why does the Chair-
man not tell us that he doeg not allow
it? He never says so. Silence, kill-
ing by silence. Why should that be?
Well, even saying that will not be
right. Therefore, Sir, from every
angle, he is wrong. And can you cite
one instance from any Parliament
when a particular House wants to do
something within its own sphere, but
it is not allowed to do that?

Sir, Mr. Advani says, the Govern-
ment is not bound. We have not ask-
ed in this resolution that the Gov-
ernment must pbe bound, That is not
the issue. In my view, the Govern-
ment is bound even if you mean that
the Government is not bound. What
I have asked for in my resolution is
to appoint a committee, to elect a
committee, which will look into the
charges of allegations—that ig all-—
and tel] the House what ghould be
done, not tell the Government, but
tell the House, what should be done,
How does the Government come in-
to the picture? In the context of my
resolution, we are not allowed even
to do that. We are not allowed to do
even that despite the physical demo-
nstration. Mr_ Advani is nodding
his head. You have not understood
anything of Parliament, if I may say

so. Why do you bring in the Govern-
ment?

Thereforg, all I say is, it hag pe-
Come a major moral and political is-

sue, The major moral ang political
Issue before Parliament is: Has the
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House, Parliament, the right to go
into the allegations made against the
son of the Prime Minister of the
country had then make recommenda-
tions to the House itself? It js a mat-
ter which very fundamentally con-
cerns parliamentary democracy, If
that right is not there, we are not
even a municipality, A municipality
has more power perhaps. Sir, this s
the test,

You have expelled the former
Prime Minister from the Lok Sabha
and sent her to the jail, and the pre-
sent Prime Minister would not allow
even the allegations against his son
to be seen by his colleagues.

SHRI MANUBHAI PATEL: It was
established by the Privileges Com-
mittee, Would you compare it with
that Should a Member like you
compare it with that case? It was
edtablished by the Privileges Com-
mittee.

SHRI BHUPESH GUPTA: I am not
going into the analogy. The world
will see, The world hag listen to Mr.
Morarji Desai’s speech, I am not
going into the merits or the demerits
of the case. You all know our views.
Here in India parliamentary demo-
cracy is so wonderfully functioning
that for certain things done in 1974,
the person who had been for 11 years
the Prime Minister of the country and
happens to be the leader of the
main party the first opposition party
in Parliament, has been sent to the
jail, and her membership taken
away, punishing the Chikmagalur
constituency, but exactly at the same
point of time the present Prime
Minister would not like the allega-
tions against his son to be seen, exa-
mined, by his colleagues in the other
House.

SHRI MANUBHAI PATEL: This
is fallacious, fallacious of logic. In
one case the Committee hag establish-
ed it. In the case it has already been
established, Mr, Bhupesh, in one case,
it has already been established by
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the Privileges Committee, That
been established. - . . -

4 p.ML a

has

- Now, here the Prime Minister has
already announced that any charge
levelled against his son shoulg be
brought before the Chief Justice of
the Supreme Court. (Interruptions)
Thereafter, even Mr. Salve or you,
Mr. Bhupesh Gupta, had no courage
to pring even one charge out of those
34 charges before the Chief Justice,
Now, how do you compare these two
cases? Only when you bring it and
there is a prima facie case and it is
proved, then it comes before the
House and then the House goes into
action, But you by a fallacy of logic
are trying conveniently to skip one
step and trying to jump to the next
step.  (Interruptions) Here you are
intelligently trying to compare these
two, thereby trying to instigate the
Crcngress (I). Very convenient.

SHRI BHUPESH GUPTA: Sir, I
have listened to his point of order.
If the movement of his hands, if the
md>vements of his fingers ig relevant,
I say, he should be sent to some danc-
ing institution, Sir, I thought he was
a better interrupter,

" SHRI MANUBHAI PATEL:
qu:stion of mterruptmg You are
mlsleadmg S T SR )
SHRI BHUPESH GUPTA: When
1 was interrupting (Interrup-
Lion)sitting also you interrupt?

No

SHRI MANUBHAI PATEL: No. It
is a question of interpretation.

SHRI BHUPESH GUPTA: I say,
this is not the issue, 1 am just sav-
ing how it would look to the world
how it would look tg the peopxe
because this is, I say, a political and
moraf matter. A person who moves a
resolution for sending 5 former Prime
Minister, his immediate predecessor,
to jail and for expelling her, does not
dare come out ‘on_ hijs own and say
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“Yes, I give the things fo the com-
mittee; let the committee see it”. Is it
moral? Mr, Morarji Desai's friends
say that he has got moral vitality.
Where is it now? If I were Morarji
Desai, I would have not only given
thiz thing to the committee, but I
would have said “Till the committee
finds it out, I will not hold any high
public office”. I would have said that.
Why does he not do so? Sir, imagine
what Gandhiji would have said. The
name of Gandhiji is taken. I have seen
Jawaharlal Nehru here. My friend
says “Oh, Mr. Morarji Desaj is agree-
ing to send your letfer to the Chief
Justice”, as if we cannot write {o the
Chief Justice also, He may not open
the letter. That is net the issue. The
issue is whether Parliament has the
right collectively. And now, collective
wisdom. (Interruptions) Sir, you
cannot run with the hare and hunt
with the hound. In the other House,
It ig collective wisdom by majority—
collective wisdom through cer-
tain processes, as Mr. Morarji Desai
has said In this House, collective
wisdom is inoperative. Wonderful!

SHRI YOGENDRA MAKWANA:
Double standard of Mr Morarji Desai,

SHR] BHUPESH GUPTA: Sir, what
shall I say? Never have I experienced
such 2 thing in the House. And they
are doing it pecause they know, they
do not have majority to protect corrup-

tion If they had the majority to pro-
tect corruplion in this House, Mr.
Advani would have said, ¢“All right.

we shall go into it.” I know his weak-
ness. Your weakness js numbers.
Admit it. Sir, what have we been
treated to? Every day we heard that
some statement will be made. Yester-
day 1 heard that the former Home
Minister would make a statement at
12 o’clock in the Lok Sabha today in
which, one of his lieutenants told me,
Kantibhai would bhe mentioned

SHRI KALP NATH RAI- Thirty-
one pages.
SHRI BHUPESH GUPTA: 1 say, I

do not believe. what Mr. Charan Singh
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says because he changes his views
now and then depending on the fluc-
tuations in his party. Sir, we hear
today that no statement will be
made. Yesterday we heard that
it would be made. They cannot
make a statement, they dare not
make a statement in their own
house, Therefore, this is what I say;
the whole thing is abnormal, obnoxi-
ous: a gentleman being given a purse
of Rs. 1 crore on the sammelan day. Of
course, all this is against Mr. Morarji
Desai. Somebody’s wife has got—Ido
not know the weight of the women—
Rs 9 lakhs against her weight. Such
thingg are happening. What have you
brought this country to? I should like
to know it. Mr. Advani dare not do
anything because the power game is
there. I know of honourable Members
sitting there, including my good
interrupter; they are honourable men,
But the trouble is you are doing
the same mistake that was committed
in the past. Why don’'t you utter a
word against Kanti Desai? Why don't
you say a thing against him? Therefore,
[ demand .

ves,

SHRI MANUBHAI PATEL: Why
cannot you bring your charges before
thz Chief Justice?

SHR] BHUPESH GUPTA:
that is not the point.
the Government is responsible to the
Lower House. For his exislence and
continuing in office the Government is
responsible, But the Government is
equally responsible to this House also.
That must be realised. No argument
is needed for that. May I. therefore,
avpeal finally to our good Chairman,
Mr. Jatti, through you, to our good
Chairman for whom I have got per-
sona] regard, let him come tomorrow,
tel. us that all that we have been doing

No, no,
Mr. Advani says

is wrong and thérefore he will not
allow any discussion; alternatively,
let him say, since  there is no other

Government business, this matter be
taken up and let the controversy Le
over once and for all. If he would not
like to say that, fet him say, having

sensed the House, I allew the resolution

to be moved, that thig be taken up for
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discussion; he can do so with the sanc-
tion of the House. This is the only
thing left now. Thig is the only thing
honourable to pe done by the Chair. [
would not like the Chairman's position
to be viewed by the people as if it has
become a Ministry. I would not like
that. I would not like the Chair-
man’s office to be viewed that way, to
be buffeted and auctioned in the same
way, and an impression created that
perhaps it has more affection of the
Chair than concern for Members of
th> House that had led the Chairman
eitaer to remain silent or to deny the
Opposition, the majority of the Mem-
bers—I will not say Opposition, the
majority of the Members—their right
of exercising their collective wisdom
in a matter of this importance.
Therefore, I put this moral and poli-
tical 1ssue before the conscience of
the Chair and let the Chair rise to
the occasion.

it gwfqa Mg qradig sgawmfs
s, fafeTa 97 Constitutionally—

“the Council of Ministers shall be
colllectively responsible to the House
of the people”.

7g WA T 2TAEAT W OTAY F )
st fafemg qiF 1<% w12 @ e
aFIR F) feq 719 97 |37 ¥ gfa o
¥ 1 Kz araarg a1 d og F257 NF
ATFT GEGTA KT FH FZT FAT ATAT
fe A1 & AT gTeE & Wi A o
EEA & | WY GVF g0 ¥ o7 3W A7
UFAT AT HATE AT I AN 37 For
FT hITA FASCATIHATE | JUTATH
AT AT STg 9T OF w41 w@AT & QY
qg 937 WY ag AfwAtA FT gwar §
fr fum grem aw #<raam araq |
“This House is a Continuous House”
TH grI9 &1 ez afa W 74 £ awar
TAEIST &1 119 4 &1 fawmrfa qu
W Adt frar arawar 1§ fefesgds
IH AT qATAT A1ZATE A 3T qEA B>
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[+ a5 firw @9] - |
qqr s grearT SNt FE ®A 5 awt
FIFTTATET AN & | Wfaeqra # sqaee
# facgm a1w @ {5 dfqam w1 davas
FCA FT AFAFTT FaA F1HAAT FY Y
i faarg | s w N AFaargfaary
FIHMGT FIAISATE T I FiedIede
SQFIAT BT AlFT AT E 1 &g FEY
§t TS gy gfaam &1 gmgT wF
dadt & @ Fied gdwT wEeaa| A7 wlwg
T ¥ SaX urdr & 1 S "fqars #0
HAgT AF qAT § 3T F0@T F I
Ig 93 ITHT T 7 JT HIAT qF F
FG  HMYT F2 a1 &g § gmaT 78y
HIAT AT | YIS JTA FHT 3TN qFEqT

gl &

!
4 ‘ |
I

sraq, § ST cageqr ¥ o gwrav
JIZATE | GXFIIHALTH §&F § TFAT
FAT T AT GIFITFF TET FAT | FLHIT
F1E FTIT F&¥ qA0 AT | FA ALY
FAT gAY ! A7 RIS A FTAA qedy
T gFATE W {7 IV AT AT ag
Fq2A AT a1y $I3 | A7 frar s
FIZ HAA AIFIAT IR FLATE 93
ag G q1g Fgf FE@T & qv sargE
oA ®Y sqaeqr g 1 oY feafq ¥ us
fa= Tar Y wr gFar g fw sigr Awaar
¥ gaTaT{ 89 FT IZWA &, SAIZE YT
¥ faredY qet &1 agwa & awFar g | oEr
feafa 2y afdt & T FZAT I AFATE
ot feafq & &1 &7 w@7 39 B
¥ AgY T QI AT AT HG
g wfeass § ag 1w fawra § f ag
gaw fadt ot 717 ¥ FAANTE 1 9y
qgA |IAT serg 9T wiaqwet & 1 foq
T § ArFwawT §, 9g wed dr 94T
wF1 gita § | Fiediedse ggradt
wfs &, d@faqa ¥ dargs F3 7 9qf
F&t Y werEt § fog g & Nwawr &

aaxdr g | afz ox faay feafq =
awT #1 § Ay oF faag feafq 3 qga A
3ﬂ' % l,f ot ’mJ?L!! st ho

#a & qrar Figarg feawdarara
F FIT AT A I@T F FI4T N 39F
arR § Hare-are wg 9978 65 ag fqam
f d@fqam w1 ara 118 & Fedg
FAT & 1 §7 wfagm Y QA 118 F
wgia ag 939 999 g faam gqg
F faq | 3o H1€ o g 7w v
faiet g& &1 w97 Adt SEar g 1 Afz
ug gaq fAaAl & ddgs FAT Fgar
§, wAHHT FT 1A A A I A
FT qFAT § | F »9q, o7 q0@ w
STIRTAFAT A AT R OF 1T HIAR
yrgET eqre feerar qrgar & |« A agr
ST BT & FTT 10 FUS TIGT FT
T wwar g1 fa IR At SaEy
FAAT & 10 FAT FT 73919 38 W
FIEAT Y, NFF ZAT & | g oA
sqqedT &1 A7 fag? 791 91 ) TA &Y
TR 39 aug wifeg ArE 91 F Fg4
T Wrdt | ag 4t fazmar § 5
Fifa 2qrs & a1 qaFT A KA T
T1F AT ag FHE F qAIT qACH
FAFT @F g1 15 W Hfea wrd Fard a7
FIE TAT AT qF A A 9T W
Iq quT Tg 9C T A F' FICAT
g¢ oY fr fafaars w3t w1 5@ qga A7
FHEY 1T FF ANA FI<IS ¥ f@gers
) WeITHIR F IO AU N7 g, A
T az 3G fr 3 gl § a1 wAa §
g ZqHT AT FL | gAA) frg fqaw @
FAITITAT | GAT A BAEIST AT A
g geg s aFqr Ay feeafa g
F IR AFF 78 FT TFAT

SHR] GHANSHYAMBHA] OZA: He

is not a Member. But Mr. George
Fernandes is a Member as well as a
Minister.
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%ﬂﬂﬁﬁlﬂtﬁ&: He is not a Member.
HIgAT IA 98§ F(@ WIS,
2gTe. . .

SHRI GHANSHYAMBHAI OZA: I
do not defend Shri Kanti Desai. But
here it was a matter of privilege. You
are mixing up.

SHRI BUDHA PRIYA MAURYA:
Do not mix up.

SHRI GHANSHYAMBHAI OZA:
You are mixing up, Mr. Maurya, not I
st g fw W i ard
fafemagds arframd g fafaees
wgr 2 fafigagEs =ifa wrd Fard
Tz F §€T gy &1 qfFT ag a7 A"
g fo il wig 2ard garEdEr &
g7 &, sgarqArteg fr aifaard qarg
TR & WTEFe §HeLT &1 FE AT
iy wifad . . . (Interruptions)

SHRI BHUPESH GUPTA: That
will have to wait for the Seventh Lok
Sabha.

=t yg oAty @ ofiaq, & og we
wrgarg fx & trfamrs &1 avg 78y #T@T
g & weziay FT F1@ FX WIE
ST & HT 1T {4 WIT & q97 AT
T AT A | AT F FLOG F a1y F
JR qTE FASIT T ) AT AT § FIIOrT
gg of fr fafadrs w7 1 oo gran
FTTF FHE| BT FT G AT F FI
TIAT 71 & 997 Wiy g2gare & fao
a5 397 71fgw | sfiwq § fafeaq gaw
Fear 2 5 ag oF FATE e
2 oY ag of v are gy & B ¥ B i3
Wi Fg A AT gt & foegw 2o
FEaEFTIGTT TIFTL I3 799
ToEAr & | S agc AgY 59 aaT v
a1 wfa 1< 8 foF o> Ayaawr & qgaw
F1 FUAAAT FATAT T TFAT § AT 30

[ 21 DEC. 1978 ]

in the Lobby in night 258

TEA F1 T AT€q TITTHEY FATTT T JFaAT
& A 9T ¥ 92 7097 B I g AT
qTE0 AZW FT AFar § 1 e, {Y
HI9F QAT 4 1T T E | TFAT FrT Ay
g fa g¥ Afqam &1 dmaT 7 F7
afaFred ) gadvara g fr oF Fidams
gIHT § A A<y avg ag <@ fr gay
BT FiFex (Lo FiaT § AT AT
Tiq ag @ fir fqaar Faa aay a0
nfaFre @rF qar & & IIA1 37 I
FIATE | HAT AT 9T 19 T g1 AR
FAT3E WA &1 UFEqT g1 AT OF fzq
aay sgeqr {rgr awd 1 g i sargz gore
# 1 3Hr gvg F71 agHq g1 fog a=g
& agt & @1 fEx F1% o F17 99 7Y
qIaaT &7 GIFHTL ITAATST T ST |
¥ ag gwAT T1ga ¢ {5 ag 47 faseaar
2, 1974 % fae a1 A1 1977 % faw
[T | 7T T JGH UF 41 I57 31 9Y
fr s aren agl 81 gwaE W
area oy AEY FCAT AR ¥ | g AV Tgi X
g&ary qifvd =@ vF w9 &1 faain
FLF FATLFT |7 a8 F oo ¢F
FHET FATAT ATZA & | HATH! GTHTC AT
FT, ATF  ITE-JTT FT a0 TG
FAT 7 W1 § T8 ardf o frer < fFaY
FIT B UFAT 12 W HAAT TG 3
geara qrfed ®T 2 fF IaFT A1a1 9N
AT ag &F A4F aFal g | AT § wody
T T ARTT FIF T 77 FGAT ATAT
g I mraaroft o, srad are § a1 Aew
#7 Agl § afwq favaw @& oF Saar
FZATC AT §U AT R faerarar, qorr &
FATT HET TOITAT FT 37 T T FRIIIT
FIA ATAT THARAT TR ARCATA FT
fareTe & AT SqF qUAAETA W4T
arfge o L
ot Jrawraf s mrafla geer L
SHRI LAL XK. ADVANI: Sir, I

would not be proper for us to comment
on the decision of the other House,

-~
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MR. DEPUTY CHAIRMAN: Yes,
it is not proper,

SHRI LAIL. K. ADVANI: It is
absolutely improper on the part of any
Member of this House to comment on
the decision of the other House.

Q% AR qIeq IqqqTafq wgi-

s4q, .

t AR AT MEY : Irgwafa

W, .

st gfifag  wraar  wfgen
(siwra) © vw wlgar &1 a1 fawre
O FI ATy ..

it AW TN MG © 79 q
afger a@y & | :

sft srree Wge fane (wea g3w)
Sraatafy wgrE, § fad @ fiqaa
o fagrdt & a1d A9 FIEA @Y
NESTET FIAT ATEAT 4 A AT F ANE
Fgq a7 FAAMAT §, T F oI [TH
Tg wgeld F1 qL@ T g fF #
TH 7T FT FEAATET FT QG AGT O
foey g@ ¥ 3T 37 79 ¥ AWMEQR
st Tgd g8, IF AT FT gy A
qT »7 #T fz& AT & 1 § 99 we-
afat 71 st Y ST Tgar fw
fra awgfet § = 94 § waw
T®T @I AT FTHATET & FF FA,
Az &7 FA-ggfA & a9 g | #ar
FETIET grr, gaa o from @ §
faas faqaa e &1 grsw Fgr sar
&, afsa F:g1 gury #w waFw femm
# gg grar ar gt g7 war g fw
LRI FTH A 937 FT FTH FAT
oF gix & 1 HoF faardf F awr
ST =g § R o#mw 1 I A
AT FTT g8 I OF g7 W §
#7717 wigl aF & qua a%q1 § 98 98
gfw o1 geq 1T FF gar & SAF

srfgama Aaex & F4 AT ACFEIC F
FF AT § Szar avag § 1 o
qg SFAt AEeT g AL AYEI w0
afl = vgr & zAw fwr wR
T are1 § ? a9ifE o fard i
%1 TGN ag1 43 § 1 AT qg SeR-
arfaat oY /&Y gAY & A7 gw W *
AT FIEATEIT F1g AT @ & | fRAH
AE agy wwAtfas, s qra ad
g g%T ot maw freara § gz 919
FTa@ar Frfgd | AT 72 T F0
AW qAG F3. a7 AOF Fg AT A
Al oFd AT A1F,  HTT FgeqrT € |
FT wrq A1 fawan oeATISd F#HS
¥ FATEAFT 9T WIGAT F qEAT B
7% mwex @ fw oagr fead
yeard feat, azafa A @7z 37
gAt 9T agq =wo o adi ) Aeg
gaR! Fordr, ®ifoowr e g aEE
genfa gr =fwa marg @fea @
stosft gy wgwfa asdr 9y A
ared oF wgafa F1 999 § Wi AT
TR H A @Ed & «aigfe Aqd
g AEET § TEIA 39 ATT A HOIA-
TATE FTIT & 139 areq Y oo
fazmg & @2 17 71 9T A |
qATA FIT FT F1 A80 §, FeF TG
fawazar #1 w97 Fa97 =@ ST @
g WY g fAT=a<ar &1 997 a9 747
AT qA OF G AR A9 AT @I &
fx fag <9 ag raz godt Hamw
AT A qear qzw o5 foar
TrgRq ZT SrOAr 99 KT FA4r WO,
qEA &1 FA IT KIFAT T | F19
FTTF FAT IAAT & AT HAT IZT FTHI &
g FA1AT 9T qA WAT AT AL FAT
g 1 = Fxq guilr wfewar g 7z
gAR Y avar g 5 gw fag ww
% WA §, gUIT & A g7 HIAT
qIT KT AIF F2q g | frrd qe7 ot
qTT KT AT agar g aGfwEw FrA
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STAT § AT EIT ATHOAT § FHAFT q7T
FIT AMAAT | AT g T90 HITAA
FT AT AMAT g1 &1 g9 ¥ T
F1E qaqaq Agr ¢ | § o ag ArAQr
F 5 FE ot warfaw gAtsw e
gl AN § A T ATAL-
uré FE FT AFAT §, T WA IST
. gEdT & 1 gW omIw Fwrw &7 fAgifea
A & fou gatew § afwa aad
qT9 TF ¥eq A gIr g q4r § F
7 I FAT FAT AT JATAT KT A
¥ TFAT §, T F w1 WUFT Y
Uy FFAATAAT FIGT gl, IaFT Al
TAIT T T AFA §, Af®A ST qTqF
WeaTATT & YT BT A5 § IAF A
#J7T EIT | wg § AT AGY AT AT
g 1| ag faegw ady am § & uw-
Aifas Sftag § ag S wroIET TS
wdt za% S w1r § W § QT g
#1947 [T  FgAT FA1gAT § (% wiag
fergeata & TSt FIW I A A
gar g % ag Fw dAesrwe M J7-
TR T AIEFT QT &, AfFA IT™
TATA H T AE ATT ATF &1 {F AR
At Wi fRar srowr | ag wg QAT
wigat § & <o &1 9w afg Az
qAqT # eRiAfa FT @@eAT 9
T Y ma ) H ogw oA W oTH
Safeqq AT AT 1 T AT
ZaF!l 73 /gy & VAT F 39 ageag
F1 g9 FT T AT TOAT FT IOAT F1F
g1 Strar =rfgh | & fadss g
f& = m9x a@ wfasd w1 @
gy fafgg & =97 fe § gz
HE TAFT 3G FATEA AW G 2 |
#3797 aaq faged fear ar #iw
fadga FT g1 § % aaw ®1 gAq §
Fr A8 & 9z wifgd Adar Fgw

2 WA ) FAT Ag FZF W 92 F
FFT §1 dT T 9 9g@ A9a2 BT G

ST | qIEE AT GEW A1 AT ToT
T, 2@FT A A wH AR zm
FES UFT F fac ¥ a8 wew ¥
T FAT ATEAT E, WAC WIT
g3 & f& garor afew fas @
gOAFT F, a "wT oway fqiF v
TEqHTA difar, AR wiowT faaF aqr
& ag AT Sray § 1 wiox fEw #
atq fagra awm, § ag o w7 <@
g | W AR an 3 ar hifow F¥
fr®s fafag a1 +1 ffy o =7
#yT =tfgy, @ & 9% #Aew ¥ A1
FgAl A1gar g fF S wreHy gwT A
9 9TETI G FT IGAT §, IAH A0
g ATFT IE% EqaW g, 98 TEET
T AG AFAT & | WACTAS IqF
arag & , FIEIAAT § q@1 faegw
ars g, arfwdr §T 9 SErEy
I AR FT AW BT FAAET T&
FT AR 1 F AT FTAATEY TTIHT
FAT §, geA Ax, § zaw fav adf
7z @ § f& s weaEt & fw
N faed Faqa a1 TAT I 9T FIE
HIS FadT Ag &, 9% A AWK g
a1 AET WIAT 3, TR AFT AGTAG W
TES @z@ery &) qq d Ag w7
| g F AOw F@rT g @Iy &
T FT W |

gq Fa a1 AT feiery £ g,
HIAA & HEA A1 T I I3 WA
AT § agay § qar faey g0 Aw
FIT KT TH AGN & AW ITA FA FT
AL | AV & HIA q197 § g 2hgrE
ZART FAT FLI0 1 FAL(G agT AT ATH AT
T UF S KT FIAATET & gt § A
TN IHT TF qg ATSAL § AT ST
R u i fergmaE & weifa fawa
& g1 dfqarm say dag Ty o @iy
ay feaa, wty < arr fagaed w9 57
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[»fr ez wiga faa]

oYSit ®7 @i w3 g JarT %%'es‘ra
F1a g A A & gar, 9 @) faw
A% F93% AT Y 37t F Ay & Freae
frmRm, A oft gy 9w #v aﬂﬁm
HIT |

1T FAT FgA 31, AT Py g=amg
EARASE, A TF AT | TS A TFH-
oF WeT QR a1 <@ & a8 9 sfwa g
TR 39% a1 A1 AT TG o1 37 a7
F1 qFT Iq 9T AT TG 1 g7 AR
gl gawr faw faas g AT )
ga% fqds q faead e oo fF 2q
wrargar feAi & R 3@ 9w 7 fedy A
g9 *1 a1 39 ferm 7 Ff fgma
FEA T FETE FF SUT SaARIST A
FY qUT AT F5 ALY ERiT 1 FH woeT
gferar AR @ag ¥ sferar #1 et 39
ge oo fadw F1 aawry &7 fgwa
TEl FT aFar Ffwa qafem F7ar g,
A o+t & Fean § v = @ oo
T AT F 9GO TR0 BEAT HT
fsE |

SHRI A. R. ANTULAY (Maharash-
tra): Mr, Deputy Chairman, Sir, I
woulqd like to draw your attention and
the attention of the House to two arti-
cles of the Constitution and 1 shall not
waste the time of the House in inter-
preting them. We have been discuss-
ing too much of the rules made under
Article 118. Mr. Deputy Chairman,
Sir, when the rules fail, we should go
back to the constitutional book which
ulitimately is superior to any other
books in the country. If we refer to
Article 100(1), it reads thus:

“Save as otherwise provided in
this Constitution, all questions at
any sitting of either House or joint
sitting of the Houses ghall be deter-
mined by a majority of votes of the
mermbers present and voting, other
than the Speaker or person acling
ag Chairman or Speaker.”

[ RAJYA SABHA ]
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Article 118(1) reads thus: S -

“Each House of Parliament may
make rules for regulating, subject to
the provisions of thig Constitution,
its procedure and the conduct of its
business.” <

Now, Article 118 gives authority for
making all the rules which have been
quoted often with regard to the con-
duct of business, When the rules fail,
as they have failed now because the
Business Advisory Committee has not
been in a position to transact the busi-
ness of the majority, the hon. Chairman
should fall back on the constitufional
article, ie. Article 100(1), It ig the
main articlle and not a subsidiary arti~
cle like Article 118 which delegates
the power to some other authority on
behalf of the House. Therefore, Mr.
Deputy Chairman, Sir, I would only
urge upon you that under Article 100(1)
of this Constitufion, thig question be
posed to the House and let the House
by majority, decide. The Constitution
makers did not envisage any deadlock
as we have been experiencing during
the past 8 or 10 days. This article
100(1) is precisely the article inserted
in the Constitution to resolve such a
deadlock. Therefore, when the cons-
titutional article is clear that the ques-
tion should be put whether this House
wants to discusg the motion submitted
by Mr. Bhupesh Gupta and Mr. Bipin-
pal Das and those who are in favour
will say ‘aye’ and those who are against
it will say ‘no and the result will be
the result as contemplated wunder the
Constitution. No Business Advisory
Committee can over-rule this garticle
of the Constitution which is supreme,
Therefore, in all humility, Mr. Deputy
Chairman, Sir, I would say that nobody
is obstructing the business of the
House. The majority wants that the
constitutional article should take effect
and if the Treasury Benches, simply
because they are in Government, do
not want the article of the Constitution
to be effective and fruitful, then, I
think, Mr. Deputy Chairman, Sir, it is
here that you, from your august Chair,
should step in to regulate the business
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of the House. The first thing, after
the Question Hour tomorrow, should be
the motion submitted by Mr. Bhupesh
Gupta anqd Mr. Bipinpal Das and the
moment the decision of the House is
given on that molion by a majority, as
contemplated under the article of the
Constitution, let the Committee be
appointed as contemplated in that
Resolution itself. Therefore, let us not
waste this session so far as this com-
mittee is concerned. Sir, I would only
make an obervation before I resume
my seat. I go not want to repeat it.
But, unfortunately, the Leader of the
House was not here then. Without
repeafing the argument, I would only
say this, 1f the Lower House is sover-
eign and if the sovereignty was claim-
ed, how is it that this Upper House is
not even gllowed to transact its own
business under the Constitution? And
if the Government is obstructing the
business of the House, it is the
Government which is to be held
responsible not only by this generation
but by the posterity also. Mr, Deputy
Chairman, Sir, I will urge that what-
ever the Treasury Benches may feel
about a point or two, the Constitution
can never be allowed to be bypassed
simply by the governmental machi-
nery as it is being done today and at
their convenience. Therefore, I would
only request the Chair to kindly help
to give effect to article 100(1) which is
enshrined in the Constitution precisely
foreseeing, perhaps, a situation as has
arisen for the past one week or ten
days and to come out of it. I would
only draw the attention of the hon.
Leader of the House to article 100(1)
and urge him to read it again, and if
he can get some fight out of that arti-
cle, I think, he should go in the light
of that article itself in order to see that
a constitutional break-down does not
take place, so far as this Government
is concerned, in the Upper House, at
the hands of the Government itself.
Thank you.

MR. DEPUTY CHAIRMAN: Shri
Shiva Chandry Jha.

SHRI R. NARASIMHA
(Andhra Pradesh): Mr,
Chairman, Sir...

REDDY
Deputy
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MR. DEPUTY CHAIRMAN: He is
wanting to speak for a long time. Let
him speak.

SHRI R. NARASIMHA REDDY: 1
Wilf take just a few minutes, gir.

MR. DEPUTY CHAIRMAN: Let
him speak.

st frawem ar (fagz) © wwaiz
o oo | gu A Ty afwe )

ot STEwml ;o §@89 § S o
TR A1 Gl o9 |

= fra =g | : 7t 9% feare ger
g f ag st 9o § A1 geEl ¥ A
93, IF 9T F91 &1 | A THY I 7
FraATEr # afader 7 @ g, &% Ay
¥ agt d3F F7 {1 FawT T EY 9/av §
HIT F AT T AIT IS 2 | 9T T8
afa<ig 72 fawa, amA AT SEET
framTn 8 &Y gawr g¥ et @ywAr
g ? zg% faq a9y ar § f& aisT
T F1 IIYIT 310 | fegeerform, ag
a3 7€ 7 sygwmiy wgEm, A
st & fasd g # 3@ a7 ==t g€ o
ST WA AT ATH AT S FTANET
T HIT 9% GMGT &F QI 90 g7, 978
g T HMA——a 7—3Fo foig 2
feam1 ara SH @7 H agi o g1 g
o9 59 g9 | (BT AW ¥ 5 a1q ety
21 ST F QU ARFT § 39 d1T F
T F T4 FIL A9 71 — & NSy
T & fou AT Saw &1 SgL /I AT
F——1 ¥5T & 1Y I3 g% & [F 3
I T T IBMW | T TS & 39 g3
¥ & oft 7 fopet & Sorve T wTE
T & AT 7 FLATE FATZEATE Fgh 9
FATET @|IE | T AT AW F 1T
PR Y g amEA R Iga e, A H
zg g1 9t % w9 o1 ww &1 ' oww
za 9 fauy 3 | faua @er & &% o,

~
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[ faa =7 a1

FrEE ; AT AT § AT EH AW AHAA
F 1 o wgw & & 3w 9 fro g
g g afs frota 7l FT a3 o, weae
3T AL TG AT TG °, AT IHHT
gy ¥ W@ 3 fr & 57 & #ncr 5%
frdrr garsmr sewr from &7 =nfyg
gt gt ar 78Y | afwa gy from ady
fzar, ATI¥ wAU | o1 fr A F
AT AT 37 7T F IS & | ITHRL
35T w1 HHFL §, qigE ;A R
gY a1 HWEE WME ATST grod
T & gEAT & @rg fAum [T
g, afew wmo & 9w feq faoa =
fear =T 3@ q&@ & T F@AT ST
@ &1 uwHIfaw @duE ¥ w9
¥ ag ar@ =wr @ g faae & §1
¥ og @ AT W § AT IW AR
¥ @& F FEAET AG AT 9T
wWr g 9y W F AT F oAt
fd @ # 7 97 W1 TW §
T g a@mi & ar g & Adl, #w
Qg & g Fgar, afsa § Seagrd
FEdl §, g a1 & & AT FFa
fF 3T FT HH AT, T AT HAY
gy ¥ w@ wa fy I fa7 amw s
§ g FT & ¥ far g #wiw
ga @rq favig 371 § fee g,
Srar o o oW | S 7 Fr R
AT gg HIWA TG AIAN TG Al
g gEe WIOT F W W@ R 1 U
st W@ g 9w 9 faare fEan
ST ) gE] WA gAE W@ OE |
zg v fgaix fwar wtg 0 oz
a® ¥ 91T AT GFdr g 1 q ;™
1 Fo faom F&r gem o o frw
AT FAS § ST F @@ AAT
HIT AT Y SET § | FAIT AIHI-
G A W O§ SW OF Al ;W
frog &fsg & @ a7 fa=me gar

Fifgw #iT wx 9w § w8 aw Al
g ar mm faoir Dfswg B dex g9
FANES | T X WT TF1 AGH W0 )
wg afadw 3w @y war g fw
g wE fAvmaadi 3 oo w &
T FT qTH ¥ IFATEAFT IS
frota Y &1 ar wr & 9 faA
g & ggq favir 3 frar o 9w
FUHTT FY a<h § 931 T fF maw
g % faz s F@wA geooar
o 7 Fg fer & ag gioew
fedra & 7% aga 37 § dar gan
GEUE - L S 1 1 R O o
1 FEAE ERY & 9§ F oA H
HT F FF A TP AT IEA F
gar & & 1 afe @y FfAmrw
97 a1 ;T AT FT BT AT 9
¥ ouAw T & Fefaog ]| )
zg 4 us s Q@A AW T IF
frarz % far vz frar At g@d
avs ear fama faar fx faarr fwe
R L A A C o AR
g ATT AT A W [T GFA g )
fez sy gafax f& g &0 #fy-
FC & | Al AW F &G A FA
HE FIH ISAT g1 | wmifgT 3@
9T g9 Al g AT AE W a
ggar 7w Ty gagifac § #ifE
I § I@ 9C FIHT Ig9 & A
g oAl ww § St 3 faar fw
dzz I FAE, AfFT I9 F A
st § @ 39 9d B I @ 8§
ar z@ far e zg g @ A
#5 fAua zar g M @ oA
#1 ag Taqy asft g grn v g
a wifagas Al & qarfas
qUeT g &9 390 T 3EAgEF
zg < 3o frux 34 0 afz gzar-
945 W s frog ad 3§ § @
g afqdy #1 faeaerd & gwwar
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g f5 o 9T &1 memw wERA
e 4, ®w 4, 3@ @y e
o F FIT AT A F 1 FFATE
qH FgAT § |

st gifeat  geEceg (3T
gIw) ¢ agwmid AgEw, ol qw
S AAA" gH ARAd ¥ AJ@A 0
AT gTHaTe AT 99 F  AqJ(fAF
FEAT F ST WA FEV E IW F
qatfas q@ gmar & fF a1 ww
FWT § W fFm aw & am agan
g oA gRE H oafl W @r g
...

it gra¥ fag wo=i<t : AlsT ATE
fa grew sfragaa & a1 dfsg o

swet gfaat gagesg @ weue
Rgea, § mmifdw wEe ® o OwgAr
aFigdr § fF s oo amg § a F
g & gadt § 1wl oadie g
grq & 5 ygwEdr #%F w78 a@
qY FA T AT MG, ALEET
T F A AL AT G T

ot gae fag woerdt : Ag A
Ao grfaat &1 A#Y ;ar 3 0

sitwelt gifwat gaaeay © @ Qar
Frar g fr AwmEE & ad AmEw
A1 gare faumii # s @1 W®@
g | agud 7 Ag WX [ AqHT AT
oY T Fgd & FIT I F}AT AT
FIT g B ) TG | FT FAGAT
aidf & wme gwm fafret &
FFAEQ # Y, I9F FAT dg4
FET AT & | FFEA AN AT
grew fafaser & @ &1 J@a €
gafeq  Igdr @O A g
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Trfgr @ a1 @A F FE A AR
W FT AL A BIE H BlET HIIAY
g IFay Y arfgg 1o gw oIM W
FATFAE g, aUId & oar ar @
fFey &1 @ = T 71 o=y Frasy
Y Foqd & AN {1 AT WA JEY
iy § gAFAE HiT quId @
& § tEd & @1 Ay 9ga #
auadt g f& gaR wrgm  fafyeex
F TZ a’rfgq 91 ;T I3 &
aifge gt f& st wmv g fafaeex
FT OAMT & IAF! BIA FEAAL &N
st gafag f7 3@t 4w R
e § B FawT & fag o1 A
gy & 1 wers "geq, § U
g f& @ N gw wF@ A,
HERAT WY Hw1 AT F A€,
M AT T F I, (3N
Fgr fF wa SO S FwOAE,
Fifm fas@d, @t ¥ §2 8 oA
g g A am F A2 A JT AT
Fodt =gy | WeAm wgw®A, Egd
wre gAg A vEd W feet w1, M I@r Ay
FAA ¢ g A fqFar VAT aqrw
fe grow #1 a8 9 gar & § ar
gaadt Ff f% g gew &1 Tgam
FX, g9 A AFAT & T L,
T AT AR AREEE
gz § FH gt 4 Qar w,
T § a@ A fAFAT g ous anq
§ JmraAEr ' AE 7w fgogrew
gW dF & AT WA, AT A1 {7
greg marfwwd #1797 w7, e}
s fo grew 7 fad grgq fafaees
HIT I9% & /T QI @Il % | Ty
g garsarR ? - :

oeqel  WgRg ¥ gy fad
@[A f FEU ARA g v ogm
g 3@t g T § 1 gAR Fgq A
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[sfreett grfwar gdiaeg)

wrf F0¥ 70 HIEw, W AWM
W@ gIATT AT AEAT I[|FT FF ¥
&3 gu & zufou fo garde @eT &
ff us Wqma ¥ qga WIW Tear
iz fafgaurer qw & sif @ g,
TH 9" WM 9T 1T R HTY
T F9 § fF 9% qur fifwg
# Amqy AT g Fqqar qEd g
. .

gy FY FIATE LTTH § ST SN,
37 T 9% 4T § qAC AWy g V7

‘gE F OFTET R GET AR
gFA | geAIE [UEA A /I
qIFT WA |

qeTed WAAA, AMTFT TZT FGIT
qiFar |

SHRI R. NARASIMHA REDDY:
Mr. Deputy Chairman, Sir, this prob-
lem, in my view, i{s a very important
one which involves a fundamental
principie of parliamentary democracy,
as I understand. Sir, in the parlia-
mentary democracy, in the system of
parliamentary democracy established,
in our Constitution, in all the Articles
there is one fundamental aspect, and
that is, the three wings in the Gov=
ernment, the legislature, the executive
and the judiciary, are independent in
their respective sphere. Sir, always
in the history of the countries and
nations, we have seen that the execu-
tive encroaches upon the regime of
the judiciary and the regime of the
legislature. That is the first step. Sir,
in this question, the problem is not
what motion is discussed and whether
the motion js discusesd thoroughly or
not. The important question is whe-
ther the view of the legislature—
whatever it is—can be stultified by the
legislature. This is the most impor-
tant question. In our system, the
practice is that the Leader of the
House is also a Cabinet Minister. He

has @ dual role. As a Cabinet Minis-
ter, he is part of the executive and as
Leader of the House, he is not a part
of the eexcutive. As Leader of the
House, he has to reflect the opinion
of the House. He cannot bring in his
position ag a Minister, as a represen-
tative of the Government. Sir, my
understanding of Parliamentary de-
mocracy is, as the Leader of the
House, he must take the opinion of the
House, Whatever is the Govern-
ment’s opinion, it is irrelevant to this
matter, Here, it is the Chairman and
the Deputy Chairman who are the
custodians of the House. Whether 1
like 3 motion or not, whatever may be
my likes and dislikes, when the
majority of the Members of the House
- wants a discussion on the motion, the
Government has no right to say ‘No’
to it. Sir, I am mentioning this not
in regarg to this particular issue
alone. am mentioning this for
future. The future of democracy will
not be safe if the executive is permi--
ted to encroach upon the rights of
the legislature., This is the basic
point which I would like to make.
When this issue arises, it is the duty
of the Chair, it is the right of the
Chair, to just ask the Leader
of the House whether he is willing to
have this motion discussed.

SHRI SUNDER SINGH BHAN-
DARI: He has already said so,
SHRI R. NARASIMHA REDDY:

Please listen. The Chair should ask
the Leader of the House whether he
is willing or not. He must take the
opinion of the House and decide on
the time, the date and the duration.
My friend has quoted the relevant
article of the Constitution.

SHRI SUNDER SINGH BHAN-
DARI: The Committee has stopped
'the Chairman from doing so.

SHRI R. NARASIMHA REDDY:
I am putting my point of view, Mr.
Bhandari.

SHRI YOGENDRA MAKWANA:
Why are you perturbed, Mr. Bhandari?
Is it not palatable to you? Kindly
hear him,
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SHRI R. NARASIMHA REDDY:
In my view, Sir, in the interest of
Parliamentary democracy, just as we
have to protect the independence of
the judiciary, we will also have the
protect to independence of legisla-
ture. Sir, there is a lacuna in our
practice. I had long ago, thought
about it. There is a lacuna in our
sractice, in our Parliamentary
democracy which, perhaps, we wil
will have to rectify. In my
opinion, the Leader of the House
should be elected by the House. He
cannot be a member of the executive.
Unless the Legislative leadership is
separated from the executive leader-
ship, the danger of the executive en-
croaching upon the legislature will
always be there. Therefore, I would
like to bring a Consti ution (Amend-
ment) Bill, with particular reference
to this, whereby the legislative leader-
ship acts independently of the execu-
tive leadership. The executive must
come to the legislative leadership for
the Business ang the legislative leader-
ship wil] accept the Business in con-
sonance with the wishes of the House.
This is not in regard to this particular
point alone, I would request the
Leader of the House to consider this
aspect, the basic and fundamental as-
pect of Parliamentary democracy, and
agree to a (iscussion. A lot of dis-
cussion has already takep place. In
my opinion, only two hours or an
hour is enough for this motion. It can
be done and if the Leader of the
House is not willing, the Chair must
decide by tomorrow @and have a dis-
cussion.

{1 Wiew qraw fag  (fagw)
Iqqarala O, AT FIFT F0 FE (F
qg ¢q I AGH FYT | W AT AT W
q3 939 914 3 |

DR. RAFIQ ZAKARIA (Maharash-
tra): Sir, those of us who are anxious
that this House should function are
tired of what is going on in the House
from day to day. We are really at a
loss to know how this deadlock can

be resolved. I would like the Minister
of State for Parliamentary Affairs not
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to leave the House as there is some-
thing to which I would like to draw
hig attention. I want to follow the
rules though I find that the rules are
of such a contradictory nature that we
are not able to resolve the deadlock.
Sir, my friend Shri Dinesh Goswami
has raised the objection that the other
day you gave a ruling that what the
Minister of the State was stating at
that time... o v

ey

MR, DEPUTY CHAIRMAN: I have
clarified the position. Please be brief.

DR. RAFIQ ZAKARIA: 1 want to
give my opinion about it, that what
the Minister of State for Parliamen-
tary Affairs was stating at that time
was an announcement by the Govern-
ment and it was not binding on the
House. I respectfully submit, Sir
that that is m correct ruling in accord-
ance with the rules. 1 admit that
under rule 23 the Government busi-
nesg shall have precedence and the
Secretary shall arrange that business
in such an order as the Chairman
after consultation with the Leader of
the Council may determine. Sir, the
business of the House is again depen-
dent on rule 35, under which, as you
know, the House has to agree. It can
be that i1 the past no formal decision
of the House wag taken because, as 1
said, at that time it was presumed
that when the Chairman announced
the agenda as approved by the Busi-
ness Advisory Committee, it was taken
for granted that the House had agreed.
In this case, Sir, the Businesg Advisory
Committee  itself has not approv-
ed, at least, the time of the business—
I will go gtrictly by rules—nor did
the Chairman make any announce-
ment in the House and still the Secre-
tary-General has listed the business.
The Secretary-General will rely on
rulg 23, but Sir, the irregularity that
has arisen is because of rule 35 which
requires that the House has to approve
at least the allocation of time., Now
the Government business hag come
before us. Even though it is announca-
ed by the Minister of the State for
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Parliamentary Affairs and is listed in
the agenda papers, the House has
refused to allot any time to it. This
is the situation which perhaps the rule
makers at that time did not visualise,
but that situation hag arisen now.
Today, the situation is that the Gov-
ernmeént business has come to us.
Another situation is that the Business
Advisory Committee has allotteq no
time to it and the third situation is
that the House has not agreed with
any report of the Business Advisory
Committee, because there js no such
report before the House. Now in
such a situation how is the House to
function? The Government is blam-
ing the opposition, The opposition is
blaming the Government, But, Sir,
the deadiock has been created as a
result of the lack of cooperation and
understanding on the part of both the
sides. The Government is apparently
now determined that under no cir-
cumstances, either the motion of Mr.
Bhupesh Gupta or the motion of Shri
Bipinpal Das, are they prepared to
discuss.  Therefore, the question
arises, what is to be done,

Now, Sir, I find that in every rule
there is the restriction as far as the
functioning of the House is concerned

by saying that the consent of the
Chairman or the approval of the
Chairman is necessary. And the

Chairman, Sir, leaves right at the
crucial time. The House puts you in
charge and I do not find any respon-
silility being cast, under the rules, on
th: Deputy Chairman. I do not know
wliat you are going to do. Therefore,
if this House is to function, particu-
la~ly when the Congress (I) opposi-
ticn has made it clear—I am quoting
th, Leader of the Opposition—that
urless Mr. Bhupesh Gupta’s or Mr.
Bisinpal Das’s motion is included
there will be no business of the House,
either you give the consent under the
ru'es so that the House may decide
wkat is to be done. or you better sort
of tel] the Government that it is not
possible for this House to function.
Pay in and day out the same issue
is being discussed. Day in and day
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out hours are being taken on going
over the same point ad nouseam,
which is also a little tiring. I do not
know why the Government is not fac-
ing the situation. Some of the Mem-~
bers on the other side have seen the
gravity of the situation and they have
said:  “All right, heavens are not
going to fall”, Now the argument that
is made is because the Motion was
discussed last time, why shoulg it be
discussed again here? I will humbly
submit to the Memberg of the Janata
Party to see what happened to that
Motion. That Motion of Mr. Bhupesh
Gupta wanted the @appointment of a
Committee to be nominated by the
Chairman. Nobody visualised at that
time that there also a deadlock like
this would be created—that despite
the fact that the House passed the
Motion, on some technical ground it
would not be acted upon. Had it been
acted upon, this situation would not
have arisen. Because it wag not acted
upon, therefore this situation has
arisen. May be it was because the
Chairman refused to nominate the
Committee. The Chairman said that
it would be infructuous for him to
appoint the Committee because the
Government said that it would not
cooperate. That being the situation,
again the same jssue has come up @s
a result of the frustration that was
caused because of what happened in
the last Session.

Now, Sir, the position being what it
is on either side, if we are only to go
on discussing this question day in and
day out whether it should be discussed
or whether it should not be discussed,
then I think it is unfair not only to
all of us but it is unfair also to the
people of India who are paying for
our functioning. And we are being
made to look so ridiculous that we
cannot resolve this ordinary dispute.
Therefore, Sir, what I feel is that the
Chairman will now have to take
courage in both hands. He will have
to make up his mind whether he will
give his consent or not, because if he
does not give his consent, the rules
being what they are, I don’t think
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we can go back on this. This dead-
lock will perpetuate and if this dead-
lock is going to be perpetuated, then
no amount of speeches on either side
are going to help us.

MR. DEPUTY CHAIRMAN: The
hon. Minister for Tourism and Civil
Aviation wants to make a statement
on the hijacking. As the time is short,
I will request him to lay it on the
Table of the House.

1

STATEFENT BY MINISTER

Hijacking of Indian Airline Plane on
Flight from Lucknow to Delhi

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): Sir, I
beg to lay on the Table a statement
on the hijacking of an IA plane on its
flight from Lucknow to Delhi.
[Placed in Library, See Neo. LT- ]

SHRI BIPINPAL DAS (Assam): I
rise on a point of order,

SHRI BUDDHA PRIYA MAURYA
(Andhra Pradesh): Provided we shall
be ailowed to put questions, if it has
something misguiding.

DR. RAFIQ ZAKARIA (Maharash-
tra): This is what happens
(Interruptions)

MR. DEPUTY CHAIRMAN: I am
not adjourning the House. I have told
him to lay it on the Table of the
House., I am clarifying. He has put
it here. He would not read it; it
will be circulated to hon. Members.

RE. BUSINESS OF THL HOUSE—
Contd.

MR. DEPUTY CHAIRMAN: The
discussion on this matter is now over.

Some points have been raised by
Shri Goswami and other Members
regarding the List of Business uand
how it was prepared. Other Members
have also raised it today and earlier
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also and 1 believe some sort of ex-
planation is due to the House,

On Friday, the 15th December, 1978,
when Government Business for the
week commencing 18th December,
1978 was announced, certain points
were raised. I had then observed that
the Business Advisory Committee had
not allocated any time for the new
Government Business that was ex~
pecteg to be taken during the week.
As regards the announcement itself, I
had said that it was merely in ex-
pression of the Government’s inten-
tion to place the Business before the
House. 1t is true, ag stated by me in
the House on 15-12-1978, that the
Business Advisory Committee had not
allotted time for discussion of the
Business placed before it by the Gov-
ernment on that day. However, the
List of Business hag been prepared
and circulated to the Members, and
rightly so, under rule 23 read with
rule 29 of our Rules of Procedure.
No irregularity has been committed
in the preparation of the said list. I
will read out rule 23, part of it:

“On days allotted for the transac-
tion of Government business that
business shall have precedence and
the Secretary shall arrange that
business in such order as the Chair-
man ‘after consultation with the
Leader of the Council may deter
mine:”

There are two definite set of rules for
the allocation of business by the Busi-
ness Advisory Committee, and another
set of rules for the preparation of the
List of Business. Now, Members pro-
bably see some sort of contradiction
or lack of reconciliation between the
two sets of rules. All I can say is
that when the rules were frameqd the
type of situation that has arisen was,
probably, not contemplated. But that
does not mean that the List of Busi~-
ness has not been properly prepared.
As I said earlier, it has been properly
prepared,

Now. as regards rule 172 many
Members wanted. .



